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RDigtriact Jhan=si. . - APPLICANT
{By Advaocatn: Shri A K. Trivedi)
Versus

1. Kendriyva Vidyalayvas Sangasthan
Through 1t ’s Commisgioner,
¥VS Hendguarters, 18,
ingtitutional Area,
Naheed Jit Singh Marg,
New Delhi.
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The Assiantant Commiagnioner {Admin)

Kendriva Vidyalayvs Nangsthan,

1€, Inatitutional Aren,

Naheed Jit Singh Msarg,

New Delthi~t1{} D16, ' - RESPONDENTS

(By Advoerate: Khri 8. Rajappa?

By Hon'hle Mr KXuldip Sinch Member{Jiudl)
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The apnlincant, whn t8 an ev-aeviceman, haaq

filed this QA seeling the following reliefz: -

~
(a2 Biraoect the reapandents to declare the numher

of nostae are to he filled up in the past of librarian and
further the numher of nost reserved for Ex—-nerviceman

category.

(n) Further direct the reaspandents to declare the

atatuas of the anpnligcant snd if he ig found seleacted for

the past of lLibrarian he may he itaagned with appointment
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2. The fartas in hrief are that the reaspandents
vide Annexure A=3 advertiged certain wvacancies far the

post af Librartan. Anpplicant s an ex-gerviceman and

n

holtld the aqualitication nf Past Degree in Palitical

ol

Neienaoo  and Bacheolar Degree of lLihrary and Iinfaormation
Kotence fram Bundelkhand University, Jhansi. In the
advertinoment though there was =z refaronce that the

palticy of regervation for Heheduled C(Cagte, Scheaedutled
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Trihbhe for cx—-mervineman peraonons and
aven digabled personsg would be followed as per the
Government of tndia roles and instruntions. However, the
ag;p?z’r:a.nt has a2 grievanae that the department did not
noti:1fy the numher of vacanciers ¥or cach post, therefore,
ta have to be filled up

it ig nat olear that how many e}

n

bo

againagt onch gquota. Thisg ia g viaolation of rules.
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a The applicant further =mubmita  that he iz

fulfilling all the eltigihitlity aonditiona for the post of
lihrarian and had apnlied for the paost. The apnlicant

waen atltottad }-‘(ﬂ } My, B32149805818 for apnearing in the
written examination which wag held Qo 29. 8,99, tThe

annticant appeared in Tthe written evaminations

resgullt for category of ex—-gerviceman was not declared.

4 T is alsao asuhmitted that the eapplicant
approachead the Trihbunal Ey Filing an 0OA aeeking  the
direatinnna to denlare the regult of ex-gerviceman and if
the applicant ia found to be pasred, he zhould be allowed

near in the interviow and the DA wasn disnaosed of hy

anandents to declare the regult of t.he
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5. Thereatter the anplicant was ingued interview

letter dat
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near  faor  dinterview an

TH.3.2000. Acocordingly, the apnplticant had appeared

v

the interview an 16.3. 2000 =and had done to hiag bhest in

the 1nterviow.

6. [ 1 further suhmitted that the applicant
caeme to know that the respondents have iagued appaointment

aordoers too all the oans

.

idates and it was learnt that they
have not appointed any ex-ferviceman tao the npoat  of
tihrarian. L3 5 ig alasn cubmitted that the anplticant
anproachead the respondents 8 numbher aof times tn know the
merit ligt af ex-gerviceman selected for the ast ot
f.ihrarian, hut  he ta nnt being entertained by the

nto On hearing naothing, the applicant filed a

represgentation dated 26112001 ta the reaspondents

hut titl? date no renty has heen received hy the

. 1o ta further submitted by the applticant that
it iz the duty aof the regpondents tao notify the number of
noat in nach nategory for the information of the pubtltie
which, they have not done, therefore, it is8 not clear
that how many nosts are to he filtled nn.

9. The apnlicant ha=s taken varicus srounds tox

roantegt the 0OA 2nd his main grounad ig that the

raapondents are duty hound to declare the number of nposts
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in sa0h ncategary at the time of

aad

vert igement far

information of public in large which they have failed to

0.

3. It iz alse submitied hy th

e annpl

Y

acant that the

reapandenta intentionally wants ta deprive the applicant

aof hig legitimate right as ecarli
declareas the rezult of applicant for

anly atter filing aof the OA.

acaae  of recruyitment nonduated by t
xata have heen shown againast any o

whinh i irragulasr and opnijustitfied

anplicant haae praved for the reliefs

filing the reply and it i=s pleade
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rannot he granted by thisg

the far!l that the applicant h
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apnaintead ta  the pomt of lLihrarian

er altsaon they have
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as par the GOt

20% in Group n’

et are fo he resesrved for ex-serviceman, hut n the

reapondenta, no
e poatfcategory
therefaore, the

tiaoned in para 1

hat QA ia not
aaought  hy the

unal in view of

g no vested right for being

does he has any

right to make = prayer hefaore thiz Haon'hle Tribunal for a

direction tax the KVE for declaring

that have ta he fillnd up for the peost of lLihrarian arndd

the number of paste regserved for ex-=
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fuarther suhmitten
that while maling recruitment fa th

the nnlicites regarding relaxati

the

ervi
hv
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nuamher of

ceman acategory.
the regpondenta
gt of teachersas,

ana conoessinn

admiasibte to the candidastes of ex—-gerviceman category
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were grantaed and followed and hence no vinlation ta the

ruules  in  thig regard has heen done in the case of the

appliraant, nao the 0A demserven tn he digminanod.

13. We heve heard coungel far he

7 anad gane throngh

RHefnre going into the merita of the case we

ment inn that the raltiefn aought hy the applicant

the nature of making fiching enguiry

o how many vananniecs weore there for ov-gserviceman and

what ist the =mtatus of the spplicant after hig interview

haa boen nondiucted hy the respondents-department, oo auoch
raliefe cannoct he granted. Hanrce the anly relief that
can ho grantead is to igsue a2 directinn to the reapondents
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order and alaso informing him whether he hag

meant

auaceedod ar fatieqd

within a

eYX-garvicaman

of racsint o
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{ KUIDIP SINGH )
MEMBER( JUDL)

(M. P, STNGH)
MLEMBER (A)



